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" the President on the 20th August 2002 and is hereby published for general
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Short title,
extent,
application
and com-

mencement.

Definitions.

An Act to provide for the establishment and incorporation of a University at Vellore.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Fifty-third Year of the Republic of India as follows:-

CHAPTER 1.
PRELIMINARY.
1.(1) This Act may be called the Thiruvalluvar University Act, 2002.

(2) 1t extends to the area comprising the districts of Vellore, Thiruvannamalai,
Villupuram and Cuddalore in the State of Tamil Nadu.

(3) It «y~lies to all constituent colleges and institutions situate within the
University area and maintained by, affiliated to, or approved by, the University in
accordance with the provisions of this Act or the statutes, ordinances and regulations
made thereunder and also to all colleges and institutions deemed to be affiliated to,
or approved by, the University under this Act. ‘

(4) This section and sections 2, 3,4,5,9,10,11,12,13,14,15,16,18,19,45,53,54,55.
and 65 shall come into force at once and the rest of this Act shall come into force on
such date as the Government may, by notification, appoint.

2. In this Act, unless the context otherwise requires,—

(a) “affiliated college” means any college situate within the University area and
affiliated to the University and providing courses of study for admission to the
examinations for degrees of the University and includes a college deemed to be
affiliated to the University under this Act;

(b) “approved college” means any college situate within the University area and
approved by the University and providing courses of study for admission to the
examinations for titles and diplomas of the University and includes a college deemed
to be approved by the University under this Act;

(c) “autonomous college” means any college designated as an autonomous
college by statutes;

(d) “college” means any college or any institution maintained or approved by,
or affiliated to, the University and providing courses of study for admission to the
examinations of the¢ University; .

(e) “constituent college” means every college and institution specified in the
Schedule;

(/) “Government” means the State Government;

(g) “hostel” means a unit of residence for the students of the University
maintained or recognised by the University in accordance with the provisions of this
Act and includes a hostel deemed to be recognised by the University under this Act;

(h) “notified date” means the date specified in the notification issued under
sub-section (4) of section 1;

(§) “post-graduate college™ means a University college or an affiliated college
situate within the University area and providing post-graduate courses of study leading
upto the post-graduate degrees of the University;

(j) “prescribed™ means prescribed by this Act or the statutes, ordinances or
regulations;

(k) “E"rincipal" means the head of a college;
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() “Schedule” means the Schedule appended to this Act;

(m) “statutes”, “ordinances” and “regulations” means, respectively the statutes,
ordinances and regulations of the University made or continued in force under this
Act;

(n) “teachers” means such Lecturers, Readers, Assistant Professors, Professors
and other persons giving instruction, in University colleges or laboratories, in affiliated
or approved colleges, or in hostels, and librarians as may be declared by the statutes
to be teachers;

(o) “teachers ‘of the University” means persons appointed by the University to
give instruction on its behalf.

(p) “University” means the Thiruvalluvar University;

(g) “University area” means the area to which this Act extends under sub-
section (2) of section 1;

(r) “University centre” means any area within the University area containing
one or more departments or coiieges Cuiapetent to engage in higher teaching and
research work;

(s) “University college” means a college located within or outside the University
campus and established or maintained by the University for providing courses of
study qualifying students for admission to the examination in accordance with the
regulation prescribed; '

(t) “University Grants Commission” means the commission established under
section 4 of the University Grants Commission Act, 1956;

(u) “University laboratory” means laboratory maintained by the University
whether instituted by it or not, and intended for the carrying on and advancement of
research work;

(v) “University Lecturer”, “University Reader” or “University Professor” means
a Lecturer, Reader or Professor, respectively, appointed or deemed to be appointed as
such by the University; '

(w) “University library” means a library maintained by the University, whether
instituted by it or not.

CHAPTER II.

THE UNIVERSITY.

3. (1) There shall be established a Ur;iversity by the name “the Thiruvalluvar
University”.

(2) The University shall be a body corporate, shall have perpetual succession
and a common seal and shall sue and be sued by the said name.

(3) The headquarters of the University shall be located within the limits of the
Vellore Municipality or in any place within the radius of twenty-five kilometres
around those limits.

4. The University shall have the following objects and powers, namely:-

(1) to institute, maintain and manage institutes of research for Dalits Art and
Literature;

(2) to institute, maintain and manage training colleges exclusively for the
members belonging to Backward Classes, Most Backward Classes, Denotified
Communities, Scheduled Castes and Scheduled Tribes, performing arts;

(}) to cstablish artists. village for the artists belonging to Backward Classes,
\Most Backward Classes. Denotified Communities, Scheduled Castes and Scheduled
Fibes neat Cholamandalam or Padappai in Kancheepuram district;

Central Act 30
of 1956.

The University.

Objects and
powers of
University.
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(4) to set up an archive to collect and preserve periodicals, journals, books,
authorised by Scholars belonging to Backward Classes, Most Backward Classes,
Denotified Communities, Scheduled Castes and Scheduled Tribes;

(5) to set up a publication bureau/publishing wing to publish literary works
authored by persons belonging to Backward Classes, Most Backward Classes,
Denotified Communities, Scheduled Castes and Scheduled Tribes;

(6) to provide for instruction and training in such branches of learning as it may
determine;

(7) to provide for research and for the advancement and dissemination of
knowledge with a focus on the economic and social upliftment of oppressed classes
including Scheduled Castes, Scheduled Tribes, Most Backward Classes, Denotified
Communities and Backward Classes;

(8) to institute degrees, titles, diplomas and other academic distinctions;

(9) to hold examinations and to confer degrees, titles, diplomas and other
academic distinctions on persons who--

(a) shall have pursued an approved course of study in a University college
or laboratory or in a constituent college or in an affiliated or approved college, unless
exempted therefrom in the manner prescribed by the statutes and shall have passed the
prescribed examinations of the University; or

(b) shall have carried on research under conditions prescribed;

(10) to confer degrees, titles, diplomas and other academic distinctions on
persons who shall have pursued an approved course of study in an autonomous
college;

(11) to hold examinations and to confer degrees, titles, diplomas and other
academic distinctions on persons who shall have pursued an approved course of study
by correspondence, whether residing within the University area or not and to provide
such lectures and instructions for persons not being residents within the University
area under conditions prescribed;

(12) to confer honorary degrees or other academic distinctions under conditions
prescribed;

(13) to institute, maintain and manage institutes of research, University colleges
and laboratories, libraries, museums and other institutions necessary to carryout the
objects of the University;

(14) to affiliate colleges to the University as affiliaied, professional or post
graduate colleges under conditicns prescribed and to withdraw affiliation, from colleges:

Provided that no college shall be affiliated to the University unless the
permission of the Government to establish such college has been obtained and the
terms and conditions, if any, of such permission have been complied with;

(15) to approve colleges providing courses of study for admission to the
examinations for titles and diplomas of the University under conditions prescribed
and to withdraw such approval;

Provided that no institution shall be approved by the University unless the
permission of the Government to establish such institution has been obtained and the
terms and conditions, if any, of such permission have been complied with:

(16) to designate any college as an autonomous college with the concurrence of
the Government, in the manner and under conditions prescribed and to cancel such
designation;
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(17) to institute lecturerships, readerships, professorships and any other teaching
posts required by the University and to appoint persons to such lecturerships,
readerships, professorships and other teaching posts;

-

(18) to institute and award fellowships, travelling fellowships, scholarships,
studentships, bursaries, exhibitions, medals and prizes in accordance with the statutes;

(19) to establish, maintaii, a:id r-r~ge hostels, to iecognise hostels not
maintained by the University and to withdraw recognition therefrom;

(20) to exercise such control over the students of the University through the
colleges, as will secure their health and well-being and discipline;

(21) to hold and manage endowments and other properties and funds of the
University;

(22) to borrow money, with approval of the Government, on the security of the
property of the University for the purpose of the University;

(23) to fix fees and to demand and receive such fees as may be prescribed;

(24) to make grants from the funds of the University for the maintenance of
National Cadet Corps;

(25) to institute and maintain a University Extension Board;
(26) to institute and provide funds for the maintenance of,—
(a) a publication bureau;
(b) an employment bureau;
{c) student's unions;
(d) University athletic clubs; and
(¢) other similar associations;

(27) to encourage co-operation among the colleges, lahoratories and institutes
in the University area and co-operate with other Universities ind other authorities in
such manner and for such purposes as the University may dctermine;

(28) generally to do all such other acts and things as may be necessary or
desirable to further the objects of the University.

5. (1) No college within the University area shall be affiliated to any University
other than the Thiruvalluvar University. '

(2) No institution affiliated to, or associated with, or maintained by any
other University in the State of Tamil Nadu shall be recognised by the University for
any purpose except with the prior approval of the Government and the University
concerned.

6. (1) No person shall be qualified for nomination or election as a member of any
of the authorities of the University, if, on the date of such nomination or election, he
18,-—

(«) of unsound mind or a deaf-mute; or

(b) an applicant to be adjudicated a: an insolvent or an undischarged
insolvent; or

(¢) sentenced by a criminal court to imprisonment for any offence involving
moral turpitude.

Colleges not
to be affili-
ated to any
other Uni-
versity and
recognition
of institu-
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University.
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(2) In case of dispute or doubt as to whether a person is disqualified under
sub-section (1), the Syndici.te shall determine and its decision shall be final.

7. (1) Notwithstanding anything contained in section 20, or 23 any person who
has completed two terms of three years each, continuously in Syndicate or Academic
Council shall be eligible, after a period of three years has elapsed from the date of
his ceasing to be such member, for election or nomination to any of the above
mentioned authorities:

Provided that for the purpose of this sub-section, if a person was elected or
nominated to one authority and such person became a member of another authority
by virtue of the membership in the first mentioned authority, the period for which he
held office in the first mentioned authority alone shall be taken into account.

(2) Nothing contained in sub-section (1) shall have application in respect of—

(i) Ex-officio members referred to in section 20 (1), but not including
members of the Syndicate who are not otherwise members of the Academic Council
referred to in item (u) of section 20 (1).

(ii) Ex-officio members referred to in section 23 (b).

8. (1) The Government shall have the right to cause an inspection or inquiry to
be made, by such person or persons as he may direct, of the University, its buildings
laboratories, libraries, museums, workshops and equipment and of any institution
maintained, recognised and other work conducted or done by the University and to
cause an inquiry to be made in respect of any matter connec'ed with the University.
The Government shall in every case give notice to the University of his intention to
cause such inspection or inquiry to be made and the University shall be entitled to
be represented thereat.

(2) The Government shall communicate to the Syrdicate his views with
reference to the results of such inspection or inquiry and may, after ascertaining the
opinion of the Syndicate hereon, advise the University upon the action to be taken
and fix a time limit for taking such action.

(3) The syndicate shall report to the Government the action, if any, which is
proposed to be taken or has been taken, upon the results of such inspection or

inquiry. Such report shall be submitted within such time as the Government may
direct.

(4) Where the Syndicate does not take action to the satisfaction of the
Government within a reasonable time, the Government may, after considering any
explanation furnished or representation made by the Syndicate, issue such directions
as he may think fit and the Syndicate shall comply with such directions. In the event”
of the Syndicate not complying with such directions within such time as may be
fixed in that behalf by the Government, the Government shall have power to appoint
any person or body to comply with such directions and make such orders as may be
necessary for the expenses thereof.

9. The University shall consist of the foﬂowing officers, namely:--

(1) The Chancellor;

(2) The Pro-Chancellor;

(3) The Vice-Chancellor;

(4) The Registrar;

(5) The Finance Officer.

(6) The Trontroller of Examinations; and

(7) Such other persons as may be declared by the statutes to be officers of
the University. -
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10. (1) The Governor of Tamil Nadu shall be the Chancellor of the University.

He shall, by virtue of his office, be the head of the University and shall, when present,

preside at any convocation of the Umversny and confer degrees, titles, chplomas or
other academic distinctions upon persons eéntitled to receive them.

(2) Where power is conferred upon the'Chancellor to nominate persons to the
authorities, the Chancellor shall, in consultation with the Vice-Chancellor and to the
extent necessary nommate persons to represernt interests not otherw1se adequately
represented.

(3) The Chancellor may of his own motion or on application call for and
examine the record of any officer or authority of the University in respect of any

- proceedings to satisfy himself as to the rcgulanty of such proceedings or the correctness,

legahty or propriety of any decision taken or order passed therein and, if, in any case,
it appears to the Chancellor that any-such decision or order should be modified,
annulled, reversed or remitted for reconsideration, he may pass orders accordingly:

Provided that every application to the Chancellor for the exercise of the powers
under this section shall be preferred within three months from the date on which the
proceedings, decision or order to which the appllcatxon relates was communicated to
the applicant:

Provided further that no order prejudicial to any person shall be passed unless
such person has been given an opportumty of making his representation.

(4) No honorary degree or other distinction shall be conferred by the Umversxty
upon any person without the prior approval of the Chancellor,

(5) The Chancellor shall exercise such other powers and perform such other
duties as may be conferred on him by or under this Act.

11. (1) The Minister-in-charge of the portfolio of Education in the State of
Tamil Nadu shall be the Pro-Chancellor of the University.

(2) The Pro-Chancellor shall exercise such powers and perform such duties as
may be conferred on him by or under this Act.

12. (1) Every appointment of the Vice-Chancellor shall be made by the Chancellor
from out of a panel of three names recommended by the Committee referred to in sub-
section (2). Such panel shall not contam the name of any member of the said
Committee:

Provided that if the Chancellor does not anprove any of the persons in the panel
so recommended by the Committee, he may take steps tc constitute another Committee
in accordance with sub-section (2), to give a fresh panei of three different names and
shall appoint one of the persons named in the fresh panel as Vice-Chancellor.

(2)For the purpose of sub-section (1), the Committee shall consist of three
persons of whom one shall be nominated by the Chancellor, one shall be nominated
by the Government and one shall be nominated by the Syndicate:

Provided that the person so nominated shall not be a member of any of the
authorities of the University.

(3) The Vice-Chancellor shall hold office for a period of three years and shall
not be eligible for a second term in the same University:

Provided that the Vice-Chancellor may, by writing under his hand addressed to
the Chancellor and after giving two months' notice, resign his office:

Provided also that a person appointed as Vice-Chancellor shall retire from office
if, during the term of his office or any extension thereof, he completes the age of
sixty-five years.

\
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(4) When any temporary vacancy occurs in the office of the Vice-Chancellor or
when the Vice-Chancellor is, by reason of illness, absence or for any other reason,
unable to exercise the powers and perform the duties of his office, the senior most
Professor of the University shall exercise the powers and perform the duties of the
Vice-Chancellor till the Syndicate makes the requisite arrangements for exercising the
powers and performing the duties of the Vice-Chancellor.

(5) The Vice-Chancellor shall be a whole-time officer cf the University and his
emoluments and other terms and conditions of service shall be as follows:-

(@) There shall be paid to the Vice-Chancellor a fixed salary of Twenty-five
thousand rupees per mensem or such higher salary as may be iixed by the Government
from time to time and he shall be entitled, without payment of rent, to the use of a
furnished residence throughout his term of office and no charge shall fall on the Vice-
Chancellor personally in respect of the maintenance of such residence. He may be
entitled to such, other perquisites as may be provided in the statutes.

(b) The Vice-Clancellor shall be entitled to such terminal benefits and
allowances as may be fixed by the Syndicate with the approval of the Chancellor from
time to time:

Provided that, where an employee of-
(i) the University; or

(ii) any other University or college or institution maintained by, or affiliated
to that University, is appointed as Vice-Chancellor, he shall be allowed to continue
to contribute to the Provident Fund to which he is a subscriber and the contribution
of the University shall be limited to what he had been contrlbutmg immediately before
his appointment as Vice-Chancellor;

(c) The Vice-Chancellor shall be entitled to travelling allowances at such rates
as may be fixed by the Syndicate;

(d) The Vice-Chanceilor shall be entitled to earned leave on full pay at one
eleventh of the periods spent by him on active service: :

Provided that when the earned leave applied for by the Vice-Chancellor, in
sufficient time before that date of expiry of the term of his office, is refused by the
Chancellor in the interest of the University and if he does not avail of the leave before
the date of expiry of the term of his office, he shall be entitled to draw cash equivalent
to leave salary after relinquishment of his office in respect of earned leave at credit
subject to a maximum of two hundred and forty days:

Provided uia. such leave may be converted into leave on full pay to the extent to
which he is entitled to earned leave under clause (d).

13. (1) The Vice-Chancellor shall be the academic head and the principal executive
officer of the University and shall, in the absence of the Chancellor and the
Pro-Chancellor, preside at any convocation of the University and confer degrees,
titles, diplomas or other academic distinctions upon persons entitled to receive them.
He shall be a member Ex-officio and Chairman of the Syndicate, Academic Council
and the Finance Committec and shall be entitled to be present at, and to address, any
meeting of any authority of the University but shall not be entitled to vote thereat,
unless he is a member of the authority concerned.

(2) It shall be the duty of the Vice-Chancellor to ensure that the provisions of
this Act, statutes, ordinances, and regulations are observed and carried out and he may
exercise all powers necessary for this purpose.

el
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.(3) The Vice-Chancellor shall have power to convene meetings of the Acadernic
Council, the Syndicate and the Finance Committee.

(4) (@) The Vice-Chancellor shall have power to take action on any matter and
shall by order take such action as he may deem necessary but shall, as soon as may
be, thereafter report the action taken to the officer or authority or body who or which
would have ordinarily dealt with the matter:

Provided that no such order shall be passed unless the person likely to be
affected has been given a reasonable opportunity of being heard;

(b) When the action taken by the Vice-Chancellor under this sub-section
affects any person in the service of the University, such person shall be entitled to
prefer an appeal to the Syndicate within thirty days from the date on which he has
notice of such action. The Vice-Chancellor shall gwe effect to the order passed by the
Syndicate on such appeal.

(5) The Vice-Chancellor shall give effect to the orders of the Syndicate regarding
the appointment, suspension and dismissal of the teachers and other employees of the
University and any other decision of the Syndicate.

(6) The Vice-Chancellor shall exercise control over the affairs of the University
and shall be responsible for the due maintenance of discipline in the University.

(7) The Vice-Chancellor shall be responsible for the co-ordination and integration
of teaching and research, extension education and curriculum development.

(8) The Vice- Chancellor shall exercise stich other ‘powers and perfoi'm such
other duties as may be prescribed by statutes.

14. (1) The Registrar shall be a whole-time salaried officer of the University = The Registrar.
appointed by the Syndicate on the recommendation of the Vice-Chancellor. The
qualifications and the method of recruitment shall be such as may be prescribed. The
terms and conditions of service of the Registrar shall be as follows:—

(i) the holder of the post of Registrar shall be not lower in rank than that
of the University Professor. .

(ii) the Registrar shall hold office for a period of three years:

Provided that the Registrar shall retire on attaining the age of sixty yeats in
the case of academician and fifty-eight years in the case of non-academician or ot the
expiry of the period specified in this clause, whichever is carlier;

(iii) the emcluments‘and’ otief terms #fd conditions of service of the
Registrar shall be such as may*ﬁe’ﬁi‘és%‘nbed

(iv) when the office of the Registrar is vacant or when the Registrat is, by
reason of illness, absence or any other cause, unable to perform the duties of his
office, the duties of the office of the Registrar shall be performed by such person ds - ,
the Vice-Chancellor may appoint for the purpose. :

(2) (a) The Registrar shall have power to take disciplinary actioh against
such of the employees, excluding teachers of the University and academic staff, as
may be specified in the orders of the Syndicate and to suspend them pending inquiry,
to administer warnings to them or to impose on them the penalty of censure or
withholding of increments:

Provided that no such penalty shall be imposed unless the person concerned
has been given a reasonable opportunity of showing cause against the action proposed
tu be taken in regard to him.

V-2 Ex. (567)-2a
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(b) An appeal shall lie to the Vice-Chancellor against any order of the
Registrar imposing any of the penalties speciued w1 lcuse (7).

(c) In any case whers the inquiry discloses that penalty beyond the powers
of the Registrar is called for, the Registrar shall, upon conclusion of the inquiry,
make a report to the Vice-Chancellor along with his recommendations:

Provided that an appeal shall lie to the Syndicate against an order of the
Vice-Chancellor imposing any penalty.

(d) No appeal under clause (b) or clause (c) shall be preferred after the
expiry of sixty days from the date on which the order appealed against was received
by the appellant. :

; (3) The Registrar shall be the Ex-officio Secretary to the Syndicate, Academic
Council, the Faculties and thé Boards of Studies, but shall not be deemed to be a
member of any of these authorities.

(4) 1t shall be the duty of the Registrar:—

(a) to be the custodian of the records, the common seal and such other
property of the University as the Syndicate shzll commit to his charge;

(b) to issue all notices convening meetings of the Academic Council, the
Syndicate, the Faculties, the Boards of Studies, the Boards of Examiners and of any
Committee appointed by the authorities of the University ;

(c)'to keep the minutes of all thc proceedings of the meetings of the

......

of Examiners and of any Committee appointed by the authorities of the University;
(d) to conduct the official correspondence of the Syndicate;

(e) to supply to the Chancellor, copies of the agenda of the meetings of the
authorities of the University as soon as they are issued and the minutes of the
proceedings of such meetings; and

(f) to exercise such other powers and perform such other duties as may be
specified in the statutes, the ordinances or the regulations or as may be required,
from time to time, by the Syndicate or the Vice-Chancellor.

(5) In all suits and other legal proceedings by or against the University, the
pleadings shall be signed and verified by the Registrar and all processes in such suits
and proceedings shall be issued to and served on, the Registrar.

The Finance 15.(1) The Finance Officer shall be a whole-time salaried officer of the Unive'rsity
Officer appointed by the Syndxcate for such period as may be specnfled by the Syndicate in
this behalf

(2) Every. appointment of the Finance Officer shall be made by the Syndicate
from out of a panel of three names of officers not below the rank of Joint Director
of Local Fund Accounts recommended by the Government.

(3) The emoluments and other terms and conditions of service of the Finance
Ofﬁcer shall be such as may be prescnbed by the ordinances.

(4) The Finance Officer shall retire on attaining the age of fifty- exght years or
on the expiry of the  eriod specified by the Syndicate under sub-section (1), whichever
is earlier: '

Provided that the Finance Officer shall, notwithstanding his attaining the age
of fifty-eight years, continue in office until his successor is appointed and enters
upon his office or until the expiry of a period of one year, whichever is earlier.
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(5) When the office of the Finance Officer is vacant or when the Finance
Officer is, by reason of illness, absence or.any other cause, unable to perform the
duties of his-office, the duties.of the Finance Officer shall be performed by such
person as the Vice-Chancellor may appoint for the purpose. . :

(6) The Finance Officer shall be the Ex-officio non-member Secretary to the
Finance Committee. '

(7) The Finance Officer shall,—

(a) exercise general supervision over the funds of the University and shall
advise the University as regards its financial policy; and

as may be assigned to him by the Syndicate or as may be prescribed by the statutes

1
i
i
g 1 (b) exercise such other powers and perferm such other financial functions
j
; or the ordinances:-

Provided that the Finance Officer shall not incur any expenditure or make
any investment exceeding such amount as may be prescribed without the previous
approval of the Syndicate.

(8) Subject to the control of the Syndicate, the Finance Officer shall,— ,

(a) hold and manage the property and investment on the Uiversity including
trust and endowed property;

(b) ensure that the limits fixed by the Syndicate for recurring and non-
recurring expenditure for a year are not exceeded and that all moneys are expended
on the purposes for which they are granted or allotted;

(¢) be responsible for the preparation of annual accounts, financial estimates
and the budget of the University and for their presentation to the Synditate;

(d) kecp 4 constant watch on the cash and bank balances and of investmentS'

] " (e) watch the progress of the collection of revenue and advzse on the
. methods of collection emoployed; ‘

1 (f) ensure that the registers of buildings, lands, furniture and -equipments are '
E maintained up-to-date, and that stock checking is conducted, of equipments and other .
' consumable materials in all offices, special centres, specialised laboratories and '
colleges maintained by the University;

(g) bring to the notice of the Vice-Chancellor any unauthorised expenditure
or other financial irregularity and suggest appropriate action to be taken against
persons at fault; and

. R R

(h) call from any office, centre, laboratory and college maintained by the
University, any information or returns that he may consider necessary for the .
performance of his duties.

, (9) The receipt of the Finance Officer or of the person or persons duly
1 authorised in this behalf by the Syndicate for any money payable to the University
shall be sufficient discharge for payment of such money.

16. (1) The Controller of Examinations shall be a whole-time officer of the The Controller
University appointed by the Syndicate for such period and on such terms and conditions :’i'):s"am'“a-
as may be perscribed. . ons.

(2) The Controller of Examinations shall exercise such powers and perform
such dutics as may be prescribed.
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oritiesof - 17. The authorities of the University shall be the Academic Council, the Syndicate,
niversity ' the Faculties, the Board of Studies, the Finance Committee, the Planning Board and
such other authorities as may be declared by the statutes to be authorities of the »

University. f

: Planning 18. (1) There shall be constituted a Planning Board of the University which
soard. shall advise generally on the planning and development of the University and keep R
under review the standard of education and research in the University. ,

(2) The Planning Board shall consist of the following members, namely:-— ' .‘-g

(i) the Vice-Chancellor, who shall be the Ex-officio Chairman of the ,
Board; and

(if) not more than eighi persons of high academic standing.

(3) The members of the Planning Board shall be appointed by the Chancellor
and shall hold officc f~r such period as he may determine.

(4) The Planning Board shall, in addition to all other powers vested in it by
this Act, have the right to advise the Syndicate and the Academic Council on any
academic matter.

Jice-Chancel- _ 19. The Vice-Chancellor, the Registrar, the Finance Officer, the Con.roller of
lorand other  Examinations and other employees of the University shall be deemed, when acting or ..,

officers, ete purporting to act in pursuance of any of the provisions of this Act, to be public ActXLV of
:::/Z:t:bhc servants within the meaning of section 21 of the Indian Penal Code. 1860,
CHAPTER I11I.
,.ats;.{!;HE ACADEMIC COUNCIL, POWERS AND FUNCTIONS.
The Academic ans2Q:of4)1The Academic Councik- shall consist of the following members,
Council. ' ‘ hamely:——- _ ' .

;d ¢ 13 R § .
v (@) The Chancellor;

(6) The Pro-Chancellor;
(¢) The Vice-Chancellor;
(d) All Deans ‘of'Faculties;

{e) University Librarian;

[ PR

() University Physical Education Director;

~ (g) Five Principals of Constituent Colleges to be nominated by the Chancellor
by rotation on the recommendation of the Vice-Chancglior.

’ (#) Fifteen members from among the Professors, Heads of Departments and
other teachers of the University, nominated by the Chancellor on the recommendation

of the Vice-Chancellor. 4 1o 1o

(i) Not more than“tentPrincipals of affiliated colleges elected from among
themselves in accordance with the system of proportional representation by means of
the single transferable vote;

() Not more than ten teachers. of affiliated and approved colleges other
than Principals of affiliated colleges elected from among themselves in accordance
with the system of proportional representation by means of the single transferable
vote. '

(k) Not more than ten Chairman of Boards of Studies to be nominated by
rotation by the Vice-Chancellor; -

(/) Five persons to be nominated by the Chancellor;
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(m) Five persons to be nominated by the Pro-Chancellor;

(n) Two members of the Legislctive Assembly to be elected from among
themselves;

(o) Two Secretaries of private colleges to be elected from among themselves
in accordance with the system of proportional representation by means of the single
transferable vote;

(p) Two local body members in the University are. *» be nominated by the
Pro-Chancellor;

(q9) Two headmasters of higher secondary schools in the university area to
be nominated by the Pro-Chancellor;

(r) Four members from private industries, research organisations and public
sector undertakings to be nominated by the Chancellor on the recommendation of the
Vice-Chancellor;

_(s) Four persons from professional societies or institutions or bodies or
associations to be nominated by the Chancellor on the recommendation of the Vice-
Chancellor; and '

(#) Two Alumini nominated by the Pro-Chanceller on the recommendation
of the Vice-Chancellor; and

(u) Members of the Syndicate who are not otherwise members of the
Academic Council:

Provided that in clauses (i) and (j) and (k), the exact number to be elected or
nominated shall be as may be prescribed by the statutes:

"Provided further that the nomination by the Chancellor may take into
consideration the requirements of social justice and areas remaining unrepresented:

Provided also that any Chairman of a Board of Studies may be invited to attend
a meeting if his special knowledge may be of relevance to the items for discussion at
the meeting. :

(2) (a) Save as otherwise provided, elected and nominated member of the
Academic Council shall hold office for a period of three years and such member shall
be eligible for cleciion o iomiiztion for not more than another period of three years.

(b) Where a member is elected or nominated to the Academic Council to a
casual vacancy, the period of office held for not less than one year by any such
member shall be construed as a full period of three years: :

Provided that a member of the Academic Council who is elected or nominated in
his capacity as a member of a particular electorate or body or the holder of a particular
appointment, shall cease to be a member of the Academic Council from the date on
which he ceases to be a member of that electorate or body or the holder of that
appointment, as the case may be: '

Provided further that where an elected or a rominated member of the Academic
Council is appointed temporarily to any of the coffices by virtue of which he is entitled
to be a member of the Academic Council ex-officio, he shall, by notice in writing
singed by him and communicated to the Vice-Chancellor within seven days from the
date of his taking charge of his appointment, choose whether he will continue to be
member of the Academic Council by virtue of his election or nomination or whether
he will vacate office as such member and become a member Ex-officio by virtue of
his appointment and the choice shall be conclusive. On failure to make such a choice,
he shall be deemed to have vacated his office as an elected or a nominated member.

(3) When a person ceases to.be a member of the Academic Council he shall
cease to be a member of any of the authorities of the University of which he may
happen to be a member by virtue of his membership of the Academic Council.

(]

igm
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Powers and
functions of
the Academic
Council,

(4) The members of the Academic Council shall not be entitled to receive any
remuneration from the University except such daily and travelling allowances as may
be prescribed:

Provided that nothing contained in this sub-section shall preclude any member
from drawing his normal emoluments to which he is entitled by virtue of the office
he holds.

(5) A member of the Academic Council, other than an Ex-officio m>mber, may
tender resignation of his membership at any time before the term of his office expires.
Such resignation shall be conveyed to the Chancellor by a letter in writing by the
member and the resignation shall take effect from the date of its acceptance by the
Chancellor.

21. (1) The Academic Council shall be the principal academic body of the
University and shall subject to the provisions of the Act and the statutes have the
control and general regulations of teaching and examination in the University and
be responsible for the maintenance of the standards thereon. In addition it shall also
act as the body to review the broad policies and programmes of the University.

(2) The Academic Council shall have the following powers and function as the
principal academic body of the university,—

(a) to exercise general control on teaching and other educational programmes
and maintain and promote the standards thereof;

(b) to make regulations and amend or repeal the same;
(c) to make regulations—

t (i) regarding the admission of students to the University and the number
of students to be admitted;

(ii) regarding the courses of study leading to degrees diplomas and other

academxc distinctions;

(iii) regarding the conduct of examinations and maintenance and promotion
of standards of education;

(iv) prescribing equivalence of examinations degrees, diplomas and
certificates of other Universities, Colleges, Institutions and Boards;

(v) regarding industrial training where such training forms part of the
requirements for the degree; diploma or other academic distinctions; and

(vi) for the assessment, evaluation and grading of students performance;

(d) to advise the Syndicate on all academxc matters including the control
and management of libraries; :

(e) to make recommendations to the Syndicate for the institution of
Professorship, Readership, Lecturership and other teaching posts including posts in
research and in regard to the duties and emoluments thereof;

(/) to formulate, modify or revise schemes for the constitution or
reconstitution of departments of teaching and research;

(g) to make recommendations to the Syndicate regarding post graduate
teaching and research;

(h) to make recommenaauuas te the Syndicate regarding the qualifications
to be prescribed for teachers; o~
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(i} to make recommendations to the Syndicate for the conferment of honorary
degrees or other distinctions;

(/) to revtew and act upon the proposals of Boards. of Studies in formulating
rules, regulations, syllabi and methods of evaluation, mtroducuon of new courses-and -
medification of existing courses;

(k) te miake recommendations to the Syndicate regarding institution of
fellowship and scholarships.

(P to recommend to the Syndicate measures for promoting collaboration:
between industries and Governmental employers on the one hand and the University
on the other;

{m) to delegate to the Vice-Chancellor or to any of the committeessof the
Academic Council, any of its powers; and

{#) to assess and make recommendations laying down. standards. of:
accommodation, equipment, apparatus, library, maintenance and other physical facilities
required for each facalty;

(3) Subject to the other provisions of this Act, the Academic' Council in. its
capacity as a reviewing body shall have the following: pc»wcrs and: functions,
namely:—

(a) to review. from time to time, the- hm&dmohmasand,pmgmmnesfm threr
University and to suggest measures tor tue .mprovement. and development of the
University;

(b) to advise the Caancelior in:respect: af anyw matier; wiiclh may be referred
to it for advice; and

(c) to exercise such other powers and: pecform such cother fumctions as may
be prescribed by the statutes.

22. (1) The Academic Council shalli meet at least twice in every year on dates to - Meetings of the
be fixed by the Vice-Chancellor. One of such meectimg shal} be called the annual éﬂdﬂ‘l"c
meeting. The Academic Councd may- also meet at such other times as it may, from ounct
time to time, determine.

(2) One third of the total' strength of the members of the Academic Council
shall be the quorum required for a meeting of the Academic Council:

Provided that such quesum shall not be required at convocation of the University,
or a meeting of the Academsic Council held for the¢ purpose of conferring degrees,
titles, diplomas or other academic distinctions.

(3) The Vice-Chancellor may whenever he thinks fit, and. shall upon a
requisitions in writing signed by not less than fifty per cent of the total members of
the Academic Council, convene a specnal meetmg of the Academlc Councnl

CHAPTER IV.
THE SYNDICATE.

. 23. («) The Chancellor shall, as. soon as may be, after “he first Vice-Chancellor  The syndicate.
is appointed under section 53, constitute the Syndicate. :

" (b) The Syndicate shall consist of the following members, namely:—
(1) The Vice-Chancellor;

(2) Three Government Officials .of whom one shall be (hc Dlrector of the
subject concerned and the others shall be not below the cadre of Special Secretary to
Giovernment to te nominated by the Government.
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'(3)Three eminent persons to be nominated by the Chancellor on the
recommendation of the Vice-Chancellor:

Provided that the members nominated under item (2) and (3) are such persons
who will guide the Vice-Chancellor in administrative, academic and financial matters
including any issues connected with social justice and policies of the State Government.

(4) Two members elected by the Principals of the affiliated colleges from
among themselves in accordance with the system of proportional representation by
means of the smgle transferable vote;

(5) Two members elected by the teachers of affiliated colleges (other than
Principals) from among themselves who are members of the Academic Council, in

accordance with the system of propomonal representanon by means of the single

ttansferable vote.

Explanauon --For th: purpose of this item “teachers" shall mean those teachers
elected to the Academic Chuncil by the teachers of the affiliated colleges from among
themselves;

- (6)One Dean or Director nommated by the Chancellor on the recommendation
of the Vice-Chancellor;

(7)One University Professor nominated by the Chancellor on the

"recommendatlon -of the Vice- Chancellor,

(8)One Umversuy Reader nommated by the che-Chancellor by rotation

accordmg to seniority; and

(9) One Umversnty Lecturer nominated by the Vice-Chancellor according to

semonty

(c) The Vnce-Chancellor shall be the ex~ojf cio Chairman of the Syndicate.
{d) (i) Save as otherwise provided, the members of the Syndicatc, other than

.e'the ei-o_tf' icio members, shall hold office for a period of three years and such members
‘shall be eligible for election or nomination for not more than another period of three

years.

, (if)Where a member is elected of nominated to the Syndicate in a casual
vacancy, the period of office held for not less than one year by any such member shall
be construed as a full period of three years.

(e) Save as otherwise provided, the members of tl.e Syndic‘ate, other than the
ex-officio members, shall hold office for a period of thre: years and such members
shall be cligible for re-election or renomination:

Provided that a member of the Synaicawe wl.c is elected or nominated in his
capacity as a member of a particular electorate or body, or the holder of a particular
appointment, shall ceas: to be a member of the Syndicate from the date on which he
ceases to be, a member of that electorate or body or the holder of that appointment,
as the case may be: .

Provided further that where an elected or a nominated mermrber of the Syndicate

* is appointed temporari.y to any of the offices by virtue of which he is entitled to be

a member of the Syndicate ex-officio, he shall, by notice in writing signed by him and
communicated to the Vice-Chancellor within seven days from the date of his taking
charge of his appointment, choose whether he will continue to be a member of the
Syndicate by virtue of his election or nomination or whether he will vacate cffice as
such member and become a member ex-officio by virtue of his appointment and the

" choice shall be conclusive. On failure to make such a choice, he shall be deemed to

have vacated his office as an elected or a neininated member.




TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINAR Y

{e) When a person ceases to be a member of the Syndicate, he shall cease
to be a member of any of the authorities of the University of which he may happen
to be a member by virtue of his membership’ of the Syndlcate ‘ -

() The members of the Syndicate shall not- be entitled to receive any

remuneration from the University except such darly and trav:ling allowances as may

be prescribed

Provided that nothing contained in this clause shall preclude any meml':er from
drawing his normal emoluments to which he is entitled by virtue of the office he
holds.

(g) A member of the Syndicate other than Ex-officio member, may tender
resignation of his membership at any time before the term or his office expires. Such
resignation shall be conveyed to the Chancellor by a letter in writing by the member
and the resignation shall take effect from the date of its acceptance by the Chancellor

24. (a) The Syndicate shall have the following powers, namely:——.—,,
{(to make statutes and amend ot fi'e‘p"eal‘rhe statutes;
2)to make ordinances and amend of repeal the same;_ o

- (3) to co-operate with other Universities, other academic authorities and colleges
in such manner and for such purposes as it may determine; e

~ (4)to provide for instruction and trammg i such branches of leammg as xt‘may
think fit;

~ (5)to prescribe the conditions for approving colleges or msnt\mons in wlnch
provision is made for the preparation of stidents for ntles or dlplomas of the Umversrty
and to withdraw such approval;

' (6)to provide for research and advancement and dissemination of howledge;

(7)to institute lecturerships, readerships, professorsh:ps and any other teaclnng
posts required by the University; o

(8) to prescribe the conditions for -affiliating colleges to the Umversrty and to
withdraw affiliation from colleges; L

(9)to prescribe the manner in which, and the conditions subject to’ wfnch 'a
college. may be designated as an autonomous college and such desxgnanon may be
cancelled B . o e

~‘§ [ I

(10) to provide such lectures and instructions for students of Umversrty collegés,
colleges and approved colleges as the Academic Council may determine and also to
provide for lectures and instructions to persons not being students of colleges and to
grant diplomas to them; : A ;

(11) to institute degrees, titles, 'di’plc-mas and other academic distinctions;

(12) to confer degrees, titles, drplomas and other academrc drstmcnons on
persons who--

{a) shall have pursued an app'rdved course of study in University college or
laboratory or in an affiliated or approved college or have been exempted therefrom in
the manner prescribed and shall have passed the prescribed examinations of the
University. , .

(b)shall have carried on research under conditions prescribed; ..

(13) to confer honorary Jegrees of academic distinctions on the
recommendations of not less than two-thirds of the members of the Syndicate;

DTP IV-2 kx. (567)-3a
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'(14) to establish and maintain hostelé;

(15) to institute fellowships, traveling fellowships, scholarships, studemshnps,
bursaries, exhlbmons, medals and prizes;

{(k6) to prescnbe the fees to be chatged for the approval and affiliation of
colleges, for admission to the examinations, degrees, titles and diplomas of the
‘University, for the registration of graduates, for the renewal of such registration and
‘for -any «of 'the :purposes specified in section 4;

(17) to «consider and take such actions as it may deem fit on ‘the annual report,
ithe annual ;accaunts :and the financial estimates;

(18) #o iinsfitute :a ‘University Extension Board and to maintain it;

{(19) to institute publication’ bureau, students’ unions, employment bureau and
‘University athletic chibs .and to maintain ‘them;

{(20) to emter imto Bny ; agreement ‘With the Central or any State Government or
with a private management for :assuming the management of any institution and for
taking over its properties and liabilifies .or for any other purposes not repugnant to
the provisions of this Act;

(21) to make stataies regulating the :method of election to the authorities of the
University and the procodure at the meeting ‘af the Academic Council, Syndicate and
other authoritics of the University and the quorum of members required for the
transaction of business by the authorities of the University other than the Academxc
Council; .

(22) o0 recommend to the Govermment the recognition of an area within the
University area as University Centre;

(23) to hold, control and administer the properties and funds of the University;
(24) to direct the form, custody and use of the common seal of the University;

(25) to regulate and det :rmine all matters concerning the University in accordance
.with this Act, the statutes, the ordinances and the regulations;

(26) to administer all properties and funds placed at the disposal of the Umversny
for specific purposes;

'(27) (a) to appoint the University Lecturers, University Readers, University
Professors and the teachers of the University, fix their emoluments, if any, define
their duties and the conditions of their services and provxde for filling up of temporary
vacancies;

() to make ordinances specifying the mode of appointment of administrative
and other similar posts and fix their emoluments, if any, define their duties and the
conditions of their services and provide for filling up of temporary vacancies;

(28) to suspend and dismiss the University Lecturers. University Readers.
Umversiy Profesars amd the achets amd otker saplovees of the Umiversiny.

(29) e awvept on dedalr’ of the University, cadowarnts. bequests. donanons.
grants and transfers of any movable and immovable properties made to it:

Provided that all such endowments, bequests, donations, grants and transfers
shall be reported to the Academic Council at its next meeting;

(30) (i) to raise, on behalf of the Um\?ersxty, loans from the Central or any
State Government or the public or any corporation owned or controlled by the Central
or any. State Govemment
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(ii) to borrow money, with the approval of the Government on the securlty
of the property of the University for the purposes of the University;

(31) to affiliate colleges within the University area to the University and to
recognise colleges as approved colleges; :

(32) to designate any collége as an autonomous college with the concurrence of
the Government and to cancel such designation;

-(33) to recognise hostels not maintained by the University and to suspend or
withdraw recognition of any hostel which is not conducted in accordance with the
ordinances and the conditions imposed thereunder;

(34) to arrange for and direct the inspection of all University colleges, affiliated
and approved colleges and hostels;

(35) to prescribe the qualification of teachers in University, constituent colleges,
affiliated and approved colleges and hostels;

.(36) to award fellowships, travelling fellowships, scholarships, studentships,
bursaries, exhibitions, medals and prizes in accordance with the statutes;

(37) to charge and collect such fees as-may be prescribed;

(38) to conduct the University examinatidns and approve and publish -the
results thereof; '

(39) to make ordinances regarding the admission of students to the University

or prescribing examinations to be recognised as equivalent to University examinations;
(40) to appoint members to the'Boards of Studies;

(41) (i) to appoint examiners, after consideration of the recommendatlons of
the Boards of Studies; and

(ii) to fix their remuneration;

(42) to supervise and control the residence and discipline of the students of the
University and make arrangements through the colleges for securing their health and
well-being; '

(43) to institute and manage University Centers, University Colleges and
laboratories, libraries, museums, institutes of research and other institutions estabhshed
or maintained by the University; :

(44) to manage hostels instituted by the University;
(45) to regulate the working of the University Extension Board;

(46) to manage any publication bureau, students’ unions, employment bureau
and University athletic clubs instituted by the University;

(47) to review the instruction and teaching of the University;

(48) to promote research within the Umversnty and to require reports, from time
to time, of such research;

(49) to exercise such other powers and perform such other duties as may be
conferred or imposed on it by this Act or the statutes, ordinances or regulations; and
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Meetings of the
Syndicate.

Annual Report.

Annual
Accounts.

.- -(50) to delegate any of its powers:to the Vice-Chancellor, to a Committee from
among its own members or to a Committee appointed in accordance with the
statutes;

. (b) The Syndicate may consult the Academic Council in respect of any
academic matter, where it counsiders such consultation is necessary.

25. (1) The Syndicate shall meet ‘at such time and places and shall, subject to the
provisions. ofsub-sections (2) and (3), observe such rules of procedure in regard to
transaction of business at its meetings mcludmg the quorum at meetings as may be
prescribed: : :

. Provided that the Syndicate shall meet at least once in every three months.

(2) The Vicc-Chancelldr, or in his absence any member chosen by the members
present, shall preside at a meeting of the Syndicate.

(3) All questions at any meeting of the Syndicate shall be decided by a majority
of the votes of the members present and voting and in the case of an equality of votes,
the Vice-Chancellor or the member presiding, as the case may be, shall have and
exercise a second or casting vote.

(4) (a) The Syndicate may, for the purpose of consultation, invite any person
having special knowledge or practical experience in any subject under consideration
to attend to any meeting. Such person may speak in, and otherwise take part in, the

~ proceedings of such meeting but shall not be entitled to vote.

(b) The person so invited shall be entitled to such daily and trcveliing
allowances as are admissible to a member of the Syndicate.

26. The annual report of the University shall be prepared by the Syndicate and
shall be submitted to the Academic Council on or before such date as may be
prescribed by the statutes and shall be considered by the Academic Council at its next
annual meeting. The Academic Council may pass resolutions thereon and communicate
the same to the Syndicate, which shall take action in accordance therewith. The

Syndicate shall inform the Academic Council of the action taken by it. A copy of the

report with a copy of the resolutions thereon, if any, of the Academic Council shall
be submitted to the Government for information.

27. (l) The annual accounts of the Uhivefsity shall be submitted to such examination
and audit as the Government may direct and a copy of the annual accounts and audit
report shall be submitted to the Government.

{2) The cniversity shall settle objections raised in such audit and carry out such
instructions as may be issued by the Government on the audit report. h

(3) The accounts, when audited, shall be published by the Syndicate in such
manner as may be prescribed by the ordinances and copies thereof shall be submitted
to the Academic Council at its next meeting and the Govemmem within three months
of such publication,

{4)The Government shall cause the audited annual accounts and annual reporl
to be laid before the Legislative Assembly together with their comments.
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CHAPTER V.-

THE FACULTIES, THE BOARDS OF STUDIES, THE FINANCE COMMITTEE
- AND OTHER AUTHORITIES. ~

28. (1) The UmverSrty having" ‘tegard to' the objectives and its' functrons, may
constltute such facultxes as may be prescnbed by statutes. ‘

(2) The constrtutxon .and functron of the tacultres shall in all other reepects,
be such as may be prescribed by the statutes. : e

(3) Each faculty shall . comprrse such departments of teachmg as may be
prescribed in the statutes.

29. There shall be Boards of Studies aitachéd fo each department of teaching.
The constitution and powers of the Boards of Studies shall be such as may be
prescribed by the ordmances :

30. The constitution and powers of such other bodies as may be declared by the
statutes to be authorities of the University. shall be such as may be prescribed

31. (1) The Finance Committee shall consist of the following members, namely:-
) The Vice-Chancellor;
(u) The Secretary to Govérament m-charge of Finance;
(m) The Secretary to Government in-charge of Higher Educatxon, o

(iv) Three members nominated by the Syndicate from among its members of
whom one shall be Professor and one shall be a person nominated to the Syndicate
by the Chancellor.

Committee.

(3) The Vice-Chancellor shall be the Ex-officio Chairman of, and the Finance
Officer shali be the Ex-officio Secretary to, the Finance Committee.

(4) All the members of the Finance Committee, other than the Ex-oﬁ" icio
members, shall hold office for a period of three years.

(5) The Finance Committee shall meet at least twice in e-rarv year to examine
the accounts and to scrutinise proposals for expendlture

(6) The annual accounts of the Umversny prepared by the Fmance Ofﬁcer shall
be laid before the Finance Committee for consideration and comments and thereafter
submitted to the Syndicate for approval.

(7) The Finance Committee shall recommend limits for the total recurring
expenditure and the total non-recurring expenditure for the year based on the income
and resources of the University which, in the case of productive works, may mclude
the proceeds of loans.

{8) The Finance Committee shall—-
(¢) review the financial position of the University from time to time;

(h) make recommendations to the Syndicate on every proposal involving
investment or expenditure for which no ‘provision has been made in-the annual
f'nancial estimates or which involves expendrture in excess of the’ amount prowded
for in the annual financial estimates; = : -

(c) prescribe the methods and‘;proce‘dure and forms for’ maintatning:,the
accounts of the University and Colleges;

3
»
¥

(2) The Registrar shall be a special invitee to the meetmg of the Fmance v
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Statutes.

(d) make recommendations to the Syndicate on all matters relating to the
finances of the University; and

(e) perform such other function as may be prescribed.

(9) The financial estimates of the University prepared by the Finance Officer
shall be laid before the Finance Committee for consideiation and comments. The said
estimates, as modified by the Finance Committee, shall then be laid before the
Syndicate for consideration. The Syndncate may accept the modification made by the
Finance Committee.

CHAPTER VL
STATUTES, ORDINANCES AND REGULATIONS.

32.Subject to the provisions of this Act, the statutes may provide for all or any
of the following matters, namely:—

(i) the holding of convocation to confer degrees;

(ii)the conferment of honorary dcgreés and academic distinctions;

(iii) the constitution, powers and functions of the authorities of the University;
(iv) the manner of filiing vacancies among members of the authorities;

(v) the allowances to be paid to the members of the authorities and committees
thereof;

(vi) the procedure at meetings of the authormcs inciuding the quoruin for
the transactions of business at such meetings;

(vii) the authentication of the orders of decisions of the authorities;

(viif) the formation of departments of teaching at the University and the
University colleges;

(ix) we erm of office and methods of appointment and conditions of service
of the officers of the University other than the Chancellor and the Pro-Chancellor;

(x) the qualifications of the teachers and other persons employed by the

University;

{xi) the class:ﬁcatxoa, the method of appomtment and determination of the
terms and conditions of service of tecchers and other persons employed by the University;

(xii) the institution of pension, gratuity, insurance or provident fund for the
benefit of the officers, teachers and other persons employed by the University;

(xiii) the institution of 'fellowshlps, travelling fellowships, scholarships,
studentships, bursaries, exhibitions, medals and pnzes and the condmons of award
thereof:

(xiv) the establishment and maintenance of halls, hostels and laboratories;

(xv) the conditions for residence of students of the University in the halls
and hostels and the levy of fees and other charges for such residence;

(xvi) the conditions of registration of graduates and the maintenance of
register thereof;

(xvii) the conditions of recognition of approved colleges and of affiliation
to the University of affiliated colleges;

(xviii) the manner in which, and the conditions subject to which, a college
may be designated as an autonomous college or the designation of such college may
be cancelled and the matters .incidental to the administration of autonomous colleges
including the constitution or reconstitution, powers and duties of Academic Council.
Staff Council. Boards of Studies and Boards of Examiners;

g
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(xix) the delegation of powers vested in the authorities or officers of the
University; and '

(xx) any other matter Whi(.:ll is required to be or may be prescribed by the
statutes.

33.(1) The Syndicate may, from time to time, make statutes and amend or repeal  Statutes, how
the statutes in the manner hereafter provided in this section. made.

(2) The Academic Council may propose to the Syndicate the draft of any
statute or of any amendment to or of repeal of| a statute to be passed by the Syndicate
and such draft shall be considered by the Syndicate at its next meeting:

Provided that the Academic Council shall not propose the draft of any statute
or of any amendment to, or of repeal of, a statute relating to matters other than
academic affairs.

(3) The Syndicate may consider the draft proposed by the Academic Council
under sub-section (2) and may either pass the draft or reject or return it with or
without amendments to the Academic Council for reconsideration.

(4) (a) Any member of the Syndicate may propose to the Syndicate the draft
of a statute or of any amendment to, or of repeal of, a statute and the Syndicate may
either accept or reject the draft, if it relates to a matter not falling within the purview
of the Academic Council.

(b) In case such draft relates to a matter within the purview of the
Academic Council, the Syndicate shall refer it for consideration to the Academic
Council, which may either report to the Syndicate that it does not approve the draft
or submit the draft to the Syndicate in such form as the Academic Council may
approve and the Syndicate may either pass without amendment or reject the draft.

(5) A statute or an amendment to or repeal of, a statute passed by the
Syndicate shall be submitted to the Chancellor who may assent thereto or withhold his
assent. A statute or an amendment to or repeal of, a statute passed by the Syndicate
shall have no validity until it has been assented to by the Chancellor.

34. Subject to the provisions of this Act and the statutes, the ordinances may  Ordinances.
provide for all or any of the following matters, namely:--

(i) the admission of students to the University and its approved or afﬁli'vated
colleges and the levy of fees in University colleges and laboratories; \

(ii) the courses of study leading to all degrees, titles, diplomas and other
achdemic distinctions of the University;

(iii) the conditions of residence of students of the University and the levy of
fees for residence in hostels maintained by the University;

(iv) the conditions of recognition of hostels not maintained by the University;

(v) the conditions under which the students shall be admitted to the courses of
study leading to degrees, titles, diplomas and other academic distinctions of the
University; _

(vi) the conduct of examinations of the University and the conditions on which
students shall be admitted to ~urh =xaminations;

{(vii) the manner in which exemption relating to the admission of students to
examinations may be given;

(viii) the conditions and mode of appointment and dutics of examining bodies
and examiners;

DTP IV-2 Ex. (567)—4

-
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(ix) the maintenance of discipline among the students of the University;

, (x) the fees to be charged for courses of study, research, experiment and
practical training and for admissions to the examinations for degrees, titles, diplomas
and other academic distinction of the University;

(xi) the qﬁaliﬁcations and emoluments of teachers of the University;

(xif) the conditions subject to which persons who may hereafter be permanently
employed may be recognised as qualified to give instruction in constituent colleges,
affiliated colleges and approved colleges and hostels; and

(xiif) any other matter which by this Act or the statutes is required to be or may
be prescribed by the ordinances.

35. (1) Save as otherwise provided in this section, ordinances shall be made 5y
the Academic Council.

. (2) All ordinances made by the Academic Council shall have effect from such
date as may be fixed by the Academic Council, but every ordinance so made shall be
submitted as soon .. may be after it is made to the Syndicate and shall be considered
by the Syudicate at its next meeting.

(3) The Syndicate shall have power by a resolution passed by a majority of not
less than two-thirds of the members present at such meeting, to modify or cancel any
such ordinance and such ordinance shall from the date of such resolution have effect

~ in such modified from or be of no such effect as the case may be.

36. (1) The Syndicate anC the Academic Council may make regulations consistent
with the provisions of this Act, the statutes and the ordinances, for all or any of the
matters, which by this Act and the statutes and ordinances are to be provided for by
regulations and also for any other matter solely concerning such authorities.

(2) All such regulations shall have efféct from such date as the Syndicate or the

"+ Academic Council, as the case may be, may appoint in that behalf.

3) Each of the authorities referred to in sub-section (1) shall make regulations

+ providing. for the giving of notice to the members thereof of the date of meeting and

of the business to be considered at the meeting and for the keeping of the proceedmgs

. of the meetmgs

(4) The Syndrcate may dlrect the amendment in such manner as it may specrfy,

. of any regulation made under this section or the annulment of any regulatnon made

“thereunder by itself or by the Academic COuncnl

CHAPTER VII

A DMISSION AND RESIDENCE OF STUDENTS

“37./(1) The University shall, ‘subjectito the provxsxons of this 'Act and the statutes,

1., be.open to all persons:

T

“Provided that special efforts shall be taken to encourage the oppressed classes,

" viz. Backward Communities, Most Backward Communities, Denotified Communities
.. Scheduled Castes and Scheduled Trlbcs

(2) Nothing contamed in sub~sectxon (l) shall requu'e the Umversxty- L

" (a) to " admit to any.coursé of ‘study any. person who does ‘not possess the
prescnbed academrc qualification or standard; T

: " (b) to ‘retain ‘on the rolls of::the - ‘University. any: student.-whose : academic

record is below the minimum standard requrred for the award of a degree, diploma or
other academic distinction; or
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Central Act XIX
of 1925.

(c) to admit any person or retain any student whose conduct is prejudicial

to the interests of the University or the nghts and privileges of other students and

teachers.

(3) Every candidate for a University examination shall, unless exempted from
the provisions of this sub-section by a special order of the Syndicate made on.the
recommendation of the Academic Council, be enrolled as a member of a University
college or laboratory or of a constituent collége or an affiliated college or approved
college. Any such exemption may be made subject to such conditions as the Syndrcate
may think fit.

‘(4) Students exempted from the provisions of sub-section (2) and students
admitted in accordance with the conditions prescribed, to courses of study other’ than
courses of study for a degree shall be non-collegiate students o *he University. '

38. No candidate shall be admitted to any University examination unless he is
enrolléd as a member ‘of University college ‘or laboratory or of a constituent college
or an affiliatéd college or approved college and has satisfied the requireriients ‘a$ to
the attendance required under the regulations for the same or unless he is exempted
from such requirements of enroliment or attendance or both by an order of the
Syxdicate passed on the recommendation of the ‘Academic Council made under the
regulations prescribed. Exemptions granted under this section shall be subject to such
conditions as the Syndicate. may think fit.

39. No attendance at instruction givén in any college or institution, other: than
that established and maintained by, affiliated to, or approved by, the Umversxty shall
qualify for admission to any. examination of. the University. ;

40. Every stident of the University other than a non-collegiate student shall be
required to reside in a hostel or under such other conditions-as may be prescribed.

CHAPTER VIIL
UN[VERS[TY FUNDS _ .
41. The Un1vers1ty shall have a General Fund to which shall be credlted-~ s
 (a) its income from fees, grants donanons and grfts 1f any,

3

{b) any contribution or grant made by the Central Govemment any State
Government, the University Grants Commission or like a ithoritv, any local.authority
or any corporatnon owned or controlled by the Govemment and

(c) endowments azd cther receipts.

CHAPTER lX

CONDITIONS op ¢|=.che

42. (1) The University shall institute for the benefit of its ofﬁcers, téachets and
other persons employed by the University, such pension, gratuity, insurance and
provndent fund as it may deem fit, in such manner and sub_]ect to such condrtxonsh: A
may be prescribed. :

R

(2) Where the’ Umversrty as so' instttuted a provrdent fund’ under sub&sécﬁoh
(1), the Government may declare that the provisions. of the Provident Funds Act, 1925
shall apply to such funds as if the Umversny where a local authorlty and the fund a
Government Provndent Fund. .

EEPRT ARt .,;.

'(3) The University may, in consultatron with the Fmance Cornrmttee.
the provident fund amount in such manner as it may determine. "% v

! DTP IV-2 Ex. (567)—4a
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43. Subject to the prdvisions of this Act, the appointment, procedure for selection,

' pay and allowances and other conditions of service of officers, teachers and other

persons employed in the University shall be such as may be prescribed.

Explanation.--For the purposes cf this section, the word “officers” shall not
include the Chancellor and the Pro-Chancellor.

44. (1)There shall be Selection Committees for making recommendations to the
Syndicate for appointment to the posts of Professor, Assistant Professor, Reader,
Lecturer and Librarian of Institutions maintained by the University.

(2) The Selection Committee for appointment to the posts specified in sub-
section (1) shall consist of the Vice-Chancellor, a nomince of the Chancellor, a
nominee of the Government and such other persons as may be prescribed:

Provided that selection of such appointment by the Sclection Committee shall
be made in accordance with the guidelines that may be issued by the University
Grants Commission or other agencies concerned in relation to such appointment.

(3) The Vice-Chancellor shall preside at the meetings of a Selection Committee.

‘ (4) The meetings of a Selection Committee shall be convened by the Vice-
Chancellor.

(5) The procedure to be followed by a Selection Committee in making
recommendations shall be laid down in the ordinances.

(6) If the Syndicate is unable to accept the recommendations made by a
Selection Committee, it shall record its reasons and submit the case to the Chancellor
for final orders.

(7) Appointments to temporafy posts shall be made in the manner indicated
below,—

(i) If the temporary vacancy is for a duration longer than one academic
session, it shall be filled on the advice the Selection Committee in accordance with
the procedure indicated in the foregoing provisions:

Provided that if the Vice-Chancellor is satisfied that in the interest of work it
is necessary to fill the vacancy, the appointment may be made on a temporary basis
by a local Selection Committee referred to in sub-clause (ii) for a period not exceeding
six months;

(ii) If the temporary vacancy is for a period less than a year, appointment to
such vacancy shall be made on the recommendation of a local Selection Committee
consisting of the Dean of the Faculty concerned, the Head of the Department and a
nominee of the Vice-Chancellor:

_Provided that if the same person holds the offices ¢ f the Dean and the Head of
the Department, the Selection Committee may consist of two nominees of the Vice-
Chancellor:

Provided furthe~ that in case of :udden rasual vacancies in teaching posts

*- caweed by death or any other reason, the Dean may, in consultation with the Head of

the Department concerned, make a temporary appointment for a month and report to
the Vice-Chancellor aad the Registrar about such appointment;

(iii) No teacher appointed temporarily shall, if he is not recommended by a
regular Selection Committee for appointment under this Act, be continued in service

-on such temporary employment unless he is subsequently selected by a local Selection

Committee or a regular Selection Committee, for a temporary or a permanent
appointment, as the case may be.
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45. (1) Each Department of the University shall have a Head who shail be a

Professor or Director and whose duties and functions and terms and conditions of -

appointment shall be prescribed by the ordinances:

Provided that if there is more than one Professor in any Department, the Head
of the Depastment shall be appointed in the manner prescribed by the ordinances:

Provided further that in a department where there is no Professor, an Assistant
Professor or a Reader may be appointed as Head of the Department in the manner
prescribed by the ordinances.

(2) It shall be open to a Professor or an Assistant Professor or a Reader to
decline the offer of appointment as Head of the Department .

(3) A person appointed as Head of the Department shall hold office as such for
a period of three years and shall be eligible for re-appointment.

(4) A Head of the Department may resign his office at any time during his
tenure of office.

(5) A Head of the Department shall perform such functions as may be prescribed
by the ordinances.

46. (1) Every Dean of Faculties shall be appointed by the Vice-Chancellor from
among the Professors in the Faculty for a period of three years and he shall be eligible
“for re-appointment:

Provided that a Dean on attaining the age of sixty years shall cease to hold
office as such:

Provided further that, if at any time there is no Professor in a Faculty, the Vice-
Chancellor shall exercise the powers of the Dean of the Faculty.

(2) When the office of the Dean is vacant or when the Dean is by reason of
illness, absence or any other cause, unable to perform the duties of his office, the
duties of his office shall be performed by such person as the Vice-Chancellor may
appoint for the purpose. '

(3) The Dean shall be the Head of the Faculty and shall be responsible for the
conduct and maintenance of the standards of teaching and research in the Faculty.
The Dean shall have such other functions as may be prescribed by the ordinances.

(4) The Dcan shall have the right to be present and to speak at any meeting of
the Boards of Studies or Committees of the Faculty as the case may be, but shall not
have the right to vote thereat unless he is a member thereof.

CHAPTER X.
"MISCELLANEOUS.

" 47. All casual vacancies among the members (other than Ex-Officio members)
of any authority or other body of the University shall be filled as soon as conveniently
may be, by the person or body, who or which, nominated or elected the member whose
place has become vacant and the person nominated or elected to a casual vacancy
shall be a member of such authority or body for the residue of the term for which the
person whose place he fills would have been a mcmber

Prov:ded that vacancies arising by cfﬂux of nme ‘among elected members_ of
any authority or other body of the University may be filled at elections. whxch may be
fixed by the Vice-Chancellor to take place on such days not eurlier than two month:.
from the date on which the vacancies arise, as he thinks fit: e e
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Provided further that no casual vacancy shall be filled if such vacancy occurs
within six months before the date of the expiry of the term of the members of any
authority or other body of the University.

48. No act or procceding of any authority or other body of the University shall
be invalidated merely by reason of the existence of any vacancy or of any defect or
irregularity in the election or appointment of a member of any authority or other body
of the Univ =ity or of any defect or irregularity in such act or proceeding not
aff. :ting the merits of the case or on the ground only that the Academic Council did
not meet twice in any year.

~49. (1) The Syndicate may remove by an order in writing made in this behalf
any person from membership of any authority of the University by a iesolution passed
by a majority of the total membership of the Syndicate and by a majority of not less
than two-thirds of the members of the Syndicate present and voting at the meeting, if
such person has been convicted by a criminal court for an offence which in the
opinion of the Syndicate involves m.oral turpitude or if he has been guilty of gross
misconduct and for the same reason, the Syndicate may withdraw any degree or
diploma conferred on or granted to that person by the University.

(2) The Syndicate may also by an order in writing made in this behalf remove
any person from the membership of any authority of the University if he becomes of
unsound mind or deaf-mute or has applied to be adjudicated or has been adjudicated,
as an insolvent.

, (3) No action under this section shall be taken a,gamst any person unless he has
been given a reasonable oppormmty to show cause against the action proposed to be
taken

(4) A copy of every order passed under sub-sectron (l) or sub-sectron (2) as the .

case may be, shall, as soon as may be after it is so passed, be commumcated to the
person concemed in the manner: prescrrbed by regulations. :

50 If any quesiions anses whether any person has been duly elected or
nominated as, or is erfitled to be, a member of any authority of the University or other
body of the University, the question shall be referred to the Chancellor whose
decrsron theron shall be final. : o

51 All the authorities of the Umversrty shall have power to constitute or
reconstntute committees and to dzlegate to them such of their powers as they deem fit.
'Such committees shall, save as otherwise provided, consist of members of the authority
‘concerned ‘and of such other persons, if any, as the authority in each case may think
ﬁt- P S R T AU . L

52. Notwithstanding anything contained in this Act, or in any other law for the

time being in force, the Government may, by order in writing, call for any information
from the University or any matter relating to the affairs of the University and the

; University shall, if such .information js available with it, furmsh the Govemment with

,§uch mformatron within a reasonable perrod

Ptovrded ‘that ‘in the case’'of mformauon whrch ‘the Umversrty consrders
conf‘ dential, the Umversrty may place the sa'ne before the Chanceltor and Pro-
Chancellor. ; : :

‘ ~53. Notwithstanding anything contained in sub-section (1) of section 12, within
“three months from the date of publication of this Act in the Tamil Nadw Government
‘Gazette, the first Vice-Chancellor shall be appointed by the Government on a salary
“fo ' be fixed by them for a- permd not exceedmg three years and ‘on’ such other
conditions as they think fit: 3

» - N - R _ — o .
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Provided that a" person appointed as first Vice-Chancellor shall retire from
office if, during the term of his office, he completes the age of sixty-five years.

54. Notwithstanding anything contained i in sub-section (1) of section 14, w1thm
three months from the date of publication of this Act in the Tamil Nadu Government
Gazette, the first Registrar shall be appointed by the Government on a salary to be
fixed by them for a period not exceeding three years and on such conditions as they
think fit:

Provided that the person appointed as first Registrar shall retire from office if,
during the term of his office, he completes the age of sity years in case of
Academicians and fifty-eight years in case of Non-Academiciun.

55. (1) It shall be the duty of the Vice-Chancellor to make arrangements for
constituting the Syndicate and the Academic Council and such other authorities of the
University within six months after the notified date or such longer period, not exceeding
one year -as the Government may, by notification, direct.

(2) The first Vice-Chancellor shall, in consuitation with the Government,
make such rules as may be necessary for the functioning of the University.

(3) The authorities constituted under sub-section (1) shall commence to
exercise their functions on such date as the Government may, by notification, specrfy
in this behalf. :

4) It shall be the duty of the ﬁrst Vice-Chancellor to draft such statutes,
ordinances and regulations as may be necessary and submit them to the respective
authorities competent to deal with them for their disposal. Such statutes, ordinances
and regulations, when framed, shall be publrshed in the Tamil Nadu Government
Gazette. , :

Appointment of
first Regis-
trar.

Transitory
powers of
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Chancellor.

(5) NOththstandmg anythmg contamed in this Act and the statute$ and urml S ,

such trme an authonty is duly constituted, the ﬁrst Vlce-Chancellor may appomt any

ofﬂcet or constrtute any committee temporarrly to exercrse and perform any of the :

powers and dutres of such authorrty under thrs Act and the statutes

56. (1) Notwithstanding anything contamed in the Chennai Umverslty Act
1923 or the statutes, ordinances, regulations and orders made thereunder, on and from
the notrﬁed date, the colleges specified in the Schedule shall be transferred to, and
mamtamed by, the Thlmvalluvar Umversrty as constrtuent colleges of the’ Umversny

"(2) On and from the notified date, ‘the control and management-of :the
colleges specified it sub-section (1) and all properties, assets and liabilities: of -the
Governmetit in rélation thereto shall stand transferred to and vest in the: Umversrty

57. (1) Every person, who rmmedrately before the notified date is servmg in
connection with the affaits of the college specified in the Schedule shall,” from the
said ddte, becomeés an employee of the Umversrty and shall cease to be an’ employee
of the Government: G I AR N

Provided:that the noa teachmg staff serving in the constituent colleges referred
to in sub-section (1) shall be given option to be exercised." P

(2) Every person referred to in sub-section (1) shall hold ofﬁce under the
University by the same tenure at the same remuneration and upon the same terms and
conditions and with the same rights and privileges as to pension or gratuity, if:any,
and other matters as he would have hold the same:on the notified date as if this Act
had not been passed.

(3) The liability to pay pension and gratuny to the persons referred to in sub-
section (1) shall be the llablllty of the Umversrty

VVVVVV
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58. (1) Every person who, immediately before the notified date, is serving in

- connection with the affairs of the Chennai University in the University Centre at

Vellore shall from the said date, becomes an employee of the Thiruvalluvar University
and shall cease to be an employee of the Chennai University.

('2) (a) As soon as may be, after the notified date, the Government may after
cogsultxfxg thf: Vice-Chancellor of the Chennai University and the Thiruvalluvar
University, direct by general or special order that such of the employees of the

" Chennai University as are specified in such order shall stand allotted to serve in

connection with the affairs of the Thiruvalluvar University, with on and from such
date as may be specified in such. order:

_ Provided that no such direction shall be issued in respect of any such person

~without his consent for such allotment.

(b) W%th effect on and from the date specified in the order under clause (a), the
persons specified in such order shall become employees of the Thiruvalluvar University
and ;hall cease to be employees of the Chennai University.

(3) Every person referred to.in sub-section (1) or sub-section (2) shall hold
office under the Thiruvalluvar University by the same tenure, at the same remuneration
apd upon the same terms 2nd conditions and with the same rights and privileges as to
pension or gratuity, if any, and other matters as he would have held the same on the
notified date or the date specified in the order under sub-section (2) as the case may :
be, as if this Act had not been passed.

(4) The liability to pay pension and gratuity to the persons referred to in sub-
sections (1) and (2) shall be the liability of the Thiruvalluvar University.

59. The sums at the credit of the provident fund accounts of the persons
referred to in sub-section (1) of section 57 and of the persons referred to in sub-
section (1) of section 58 as on the notified date and of the persons referred to in sub-

“section (2) of section 58 as on the date specified in the order under clause (a) of the

said sub-section (2) shall be transferred to the Thiruvalluvar University and the
liability in respect of the said provident fund accounts shall be the liability of the
Thiruvalluvar University.

(2) There shall be paid to the Thiruvalluvar University out of the accumulations
in the superannuation fund and other like funds, if any, of the Government and of the
Chennai University such amounts as have been credited to the superannuation fund or
other like funds, if any, on behalf of the persons referred to in sub-section (1) of
section 57 and sub-sections (1) and (2) of section 58. The amount so paid shall form
part of superannuation fund or other like funds, if any, that may be established by the
Thiruvalluvar University for the benefit of its employees.

60. (1) The Chennai University shall, out of its funds as on the notified date, pay
to the Thiruvalluvar University such amount as the Goverument may, in consultation
with the Chennai University, specify.

(2) The amount payable under sub-section (1) shall be in addition to the
amounts payable by the Chennai University to tue Thirzvalluvar University under
section 58. .

61. (1) Subject to tne provisions of sub-sections (2) to {9), the Chennai University

Act, 1923 shall, with effect on and from the notified date, cease to apply in respect
of the areas to which the provisions of this Act extend.

(2) Such cessor shall not affect,--.

() the previous operation of the Cheanai University Act, 1923 in respect of
the areas to which the provisions of theé Act extend; or '

o
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(5) any penusliy, {erfeitir> c- prishment incurred in respect of any oﬁ'mcc
committed against the Chennai University Act, 1923; or

(c) any investigation, legal proceeding or remedy in respect of such penalty,
forfeiture or punishment, and any such investigation, Jegal proceeding or remedy may
be instituted, continned or enforced and any such penmalty, forfeiture or punishment
may be imposed as if this Act had not been passed.

(3) Notwithstanding : nytking contained in sub-section (1), aH statutes, ordinances
and regulations made under the Chennai University Act, 1923 and in force on the
notified date shall in so far as they are not inconsistent with this Act, continue to be
in force in the University arca until they are replaced by the statutes, ordinances and
regulations made under this Act.

(4) Notwithstanding anythmg contamcd in th:s Act, the statutes, ordinances and
regulations continued in force under sub-section (3) or made wnder this Act, every
person who, immediately before the notified date, was a student of a college within
the University area affiliated to, or approved by, the Chennai University and of the
Departments of the University or was eligible for any of the examinations of the
Chennai University shall be permitted to complete his course of study in the
Thiruvalluvar University, and the Thiruvalluvar University shall make arrangements
for the instruction, teaching and training for such students for such period and in such
manner as may be determined by the Thiruvalluvar University in accordance with the
course of study in the Chennai University and such students shall, during such period,
be admitted to the examinations held or conducted by the Chennai University and the
corresponding dégree, diploma or other academic distinctions of the Chennai University
shall be conferred upon the qualified smdents on the result of such examinations, by
the Chennai University. :

(5) All property, whether movable or in;movable,' inc luding lands, bﬁildiﬁgs, .

equipments, books and library and all rights of whatsoever kind owned by or vested
in, or held in trust by immediately before the notified date, the Chennai University at
the University Centre at Vellore as well as all liabilities legally subsisting against that
University at the centre shall stand transferred to and vest in, the Thnmvalluvar
University.,

(6) All colleges including oriental colleges, within the University area which
immediately before the notified date,--

(a) continue to be Qfﬁliatcd to, or recognised by, the Chennai University;

(b) provide courses of study for admission to the examination for degrees
of the Chennai University shall be deemed to be colleges affiliated to the Thiruvalluvar
University under this Act and the provisions of this Act shall, as far as may be, apply
accordingly.

(7) All colleges within the University arsa which immediately before the notified
date, continue to be recognised by the Chennai University as oriental colleges providing
courses of study for admission to the examinations of that University, for titles and
diplomas, shall be deemed to be colleges approved by the Thiruvalluvar University
under this Act and the provisions of this Act shall, as tar as may be, apply accordingly.

(8) All hostels within the University area which immediately before the notified
date, continue to be recognised by the Chennai University, shall be deemed to be
hostels recognised by the Thiruvalluvar University under this Act and the pr~-‘sions
of this Act, shall, as far as may be, apply accordingly.

(9) Subject to the provisions of sub-section (2) but without prejudice to the
provisions of sub-sections (3) to (7), anything done or any action taken before the
notified date under any provisions of the Chennai University Act, 1923 in respect of
any area to which the provisions of this Act extend shall be deemed to have been done

(567‘)-—-5
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or taken under the corresponding provisions, of this Act and shall continue to have
effect accordingly unless and until superseded by anything done or any action taken
under the corresponding provisions of this Act.

" 62. (1) The Librarian shall be a whole time officer of the University appointed
by the Syndicate on the recommendation of the Selection Committee constituted for
the purpose, for such period and on such terms and conditions as may be prescribed.

(2) The Librarian shall exercise such powers and perform such duties as may
be assigned to him by the Syndicate.

63. (1) The. Syndicate may invite a person of high academic distinction and
professional attainments to accept a post of professor in the University on such terms
and conditions as it deems fit, and on the person agreeing to do so, appoint him to
the post.

(2) The Syndicate may appoint a teacher or any other member of the .

academic staff working in any other University or organisation for undertaking a joint
project in accordance with the manner laid down in the ordinances.

64. The Syndicate shall, at the end of every three years from the notified date,
submit a report to the Government on the condition of affiliated and approved
colleges within the Umversxty atea, The Government shall take such action on it as

" they deem fit.

65. (1) If any difficulty arises as to the first constitution or re-constitution of
any authority of the University after the notified date or otherwise in giving effect to
the provisions of this Act, the Government may, by notification, make such provision,
not inconsistent with the provisions of this Act, as may appear to them to be necessary
or expedient for rcmovmg the difficulty:

- Provided that no such notification shall be issued after the expiry of five years
from the date of establishment of the Umversnty under section 3.

2) Every notification issucd under sub-section (1) or under any other
provisions of this Act shall, as soon as possible after it is issued, be placed on the
table of the Legislative Assembly, and if, before the expiry of the session in which

it is so placed or the next session, the Assembly makes any modification in any such

notification or the Assemtly decides that ikc r~tification should rot be issued, the

‘notification shall thereafter have effect only in such modified form or be of no effect,

2s the case may be, so, however, that any such modification or annulment shall be
without prejudice to the vailidity of anything previously done under that notification.
THE SCHEDULE.
[See sections 2 (e), (/) and 56)
1. Periyar Arts College, Cuddalore.
Government Arts College, Chidambaram.
Thirukolanjiappar Government Arts College, Virudhachalam.
‘Government Arts College, Thiruvannémalai. |
Aringar Anna Government Arts College, Cheyyar.

Muthurangam Government Arts College, Vellore. |

N o v s woN

Government Thirumagal Mills College, Gudiyatham.

kad
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8. Aringar Anna Government Arts College for Women, Walajapet.
9. Government College of Education, Katpadi.
10. Aringar Anna Government Arts College, Villupuram.

11. Thiru A. Govindasamy Government Arts College, Thindivanam.
(By order of the Govemor)

A. KRISHNANKUTTY NAIR,
Secretary to Government,
Law Department.

PPINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OFF TAMIL. NADU

FILH
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The following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 15th November 2002 and is hereby published for general
information:—

ACT No.s6 OF 2002.
An Act te amend the Thiruvalluvar University Act, 2002.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-third
Year of the Republic of India as follows:—

1.{1) This Act may be called the Thiruvalluvar University (Armendment) Act, 2002.
(2) It shall be deemed to have come into force on the 16th day of October 2002.

2. In section 56 of *he Thiruvalluvar University Act, 2002 (hereinafter referred to
as the principal Act), for sub-section (2), the following sub-section shall be substituted,
namely:— ’

*(2) On and from the rotified date, the control and management of the constituent
colleges shall stand transferred to the University. The Government may, at any time after
the notifi-d date, by order, transfer the properties of such constituent colleges to the
Universit, for its use, on such terms and conditions as may be specified in the order.”.

3. For section 57 of the principal Act, the following section shall be substituted,
namely:— :

“57. Employees of constituent colleges to be employees of Government.—(1)
Notwithstanding anything contained in section 56,—

) (a) every person, who immediately before the notified date was serving in
connection with the affairs of a constituent college, shall continue to be an employee of
the Government and the rules and orders governing such employee immediately before
the notified date in respect of the following matters shall continue to be applicable to
him:-~— '

(1) Disciplinary matters, estimate of vacancy, preparation of panel for
promotion and promotion to different posts in®luding posts of Joint Director of Collegiate
Education and Director of Collegiate Education;

(ii) Pay, drawal of pay and allowances and pay drawing officers;

(iii) Age of retirement, terminal benefits including pension and General |

Provident Fund;
(iv) Financing, budgeting and enforcing financial discipline;

(b) rules and orders in force immediately before the notified date relating to
the tuition fees, admission of students including communal .eservation, schemes of
scholarship to the students belonging to Backward Classes, Most Backward Classes,
Scheduled Castes and Scheduled Tribes and higher education to women students shall
continue to be applicable in respect of constituent colleges.

(2) Subject to the provisions of sub-section (1), the University may, with the
prior approval of the Government, make statutes providing for administrative and
academic control over the persons referred to in sub-section (1).”.

4. 1n scction 59 of the principal Act,--

(1) for the expression *59. The sums at the credit of the Provident Fund accounts
of the persons referred to in sub-section (1) of section 57 and™, the expression “59. (1)
The sums at the credit of the Provident Fund accounts™ shall be substituted;
{2y 1 sub-scction (2),- -
() the expression “of the Government and™ shall be omitted;

(h) the expression “sub-section (1) of section 57 and™ shall be omitted.

PIP-fv -2 (N 757) - 3
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Repeal and S. (1) The Thiruvalluvar University (Amendment) Ordinance. 2002 is hereby  fannl Nadu
Ordinunce §

of 2002,

paving. repealed.
(2) Notwithstandinz such repeal, anything done or any action taken under the

principal Act, as amended by the said Ordinance, shall be deemicd 1o have been done or
taken under the principal Act, as amended by this Act.

(By order of the Governor)

A. KRISHNANKUTTY NAIR
Secretary to Government,
Law D partment.
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The following Act of the Tamil Nadu Legislative Assembly received the assent
of the Governor on the 2nd February 2006 and is hereby published for general information:~-

ACT No. 3 OF 2006.
An Act further to amend the Thiruvalluvar University Act, 2002.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-seventh
Year of the Republic of India as follows:— .

1. This Act may be called the Thiruvalluvar University (Amendment) Act, '2006.

2. In section 12 of the Thiruvalluvar University Act, 2002, in sub-section (3), for the
expression “shall not be eligible for a second term in the same University”, the expression
“shall be eligible for re-appointment for a further period of three years” shall be substituted.

(By Order of the Governor.)

L. JAYASANKARAN,
Secretary to Government,
Law Department.

wi

Short title.

Amendment of
section 12.
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Part IV—Section 2

Tamil Nadu Acts and Ordinances

The following Act of the Tamil Nadu Legislative Assembly received the assent of
the President on the 8th March 2008 and is hereby published for general
information:—

ACT No. 12 OF 2008.

An Act further to amend the Tamil Nadu Universities Laws.
Be it enacted by the Legislative Assembly of the State of Tamil Nadu m the

Fifty-eighth Year of the Republic of India as follows:— - /
 PART- - - ‘
‘ PRELIMINARY. ‘
OO1. {1) This Act may be called.the Tamil Nadu Uni\}ersities Lav'vs‘(Amendment) Act,
2007.

(2) It shall come into force on such ‘date as the State Government may, by
notification, appoint.

PART-IL.

AMENDMENTS TO THE CHENNAI UN!VERSITY ACT, 1923.

WNadu Act 2. In section 2 of the Chennai University Act, 1923 (hereafter 'in this Part referred
of 1923. to as the 1923 Act), in clause (aaaa), the expression “and includes constituent colleges™
shall be omitted.

3. Chapter IX-A of the 1923 Act shall be omitted.

4. After section 45 of the 1923 Act, the following section shall be inserted, namely:—

4 “45-A. Transfer of constituent colleges from the University.—Notwithstanding
anything conlained in this Act or the statutes, regulations, ordinances and orders made
therounder, on and from tho dato of commencemont of tho Tamil Nadu Universities

Laws (Amendment) Act, 2007, the colleges and institution specified in Schedule Ili shall
cease 1o be conslituent colieges of the University and the control and managemem of
those colleges and institution shall stand transferred to: the Government.”, '

V-2 Ex. (83) - [31]
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PART-HI.

AUENOMENTS TO THE MADURAI-KAMARAJ UNIVERSITY ACT, 1965.

§. In section 1 of the Madurai-Kamaraj University Act, 1965 (hereafter in this Part
refesred to as the 1985 Act), in sub-section (3), the expression “constituent colleges”

shall be omitted.

6. Insectian 2 of the 1965 Act, in clausa (c), the expression “and includes constituent
calleges™ shall he gmitted.

7. Chapter Vill-A of the 1965 Act shall be omitted.

8. After séction 40 of the 1965 Act, the following section shall be inserted, narnely:—

“40-A. Transfer of consti‘uent colleges from the University.—Notwithstanding
anything contained in this Act or the statutes, regulations, ordinances and orders made
thereunder, on and from the date of commencement of the Tamil Nadu Universities
Laws (Amendment) Act, 2007, the colleges specified in clause (cc) of section 2 shall
cease 10 be constituent colieges of the University and the control and management of
those colleges shall stand transferred to the Government.”.

PART-IV.

AMENDMENTS TO THE BHARATHIAR UNIVERSITY ACT, 1981,

9. In section 1 of the Bharathiar University Act, 1981 (hereafter in this Part referred
fo as Tamil Nadu Act 1 of 1982), in sub-section (3), the expression “constituent coileges”
shall be omitted.

10. In section 2 of Tamil Nadu Act 1 of 1982, in clause (d), the expression “and
includes constituent colleges™ shall be omitted. .

11. Chapter 1X-A of Tamil Nadu Act 1 of 1982 shall be omitted.

/

12. After section 46 of Tamil Nadu Act 1 of 1982, the following section shall be

“46-A. Transfer of constituent colleges from the University.—Notwithstanding
anything contained in this Act or the statutes, regulations, ordinances and orders made
thereunder, on and from the date of commencement of the Tamil Nadu Universities
Laws (Amendment) Act, 2007, the colleges specified in the Schedule shali cease to

. be constituent ¢olleges of the University and the control and management of those

colleges shall stand transferred to the Government.”.

PART-V.

AMENDMENTS TO THE BHARATHIDASAN UNIVERSITY ACT, 1981.

13. In section 1 of the Bhars.iidasan University Act, 1981 (hereafter in this Part
referred to as Tamil Nadu Act 2 of 1982), in sub-section (3), the expression “constiluent
colleges™ shall be omitted.

. 14. In section 2 of Tamil Nadu Act 2 of 1982, in clause (d). the expression “and
includes constituent colleges™ shall be omitted.

15. Chapter 1X-A of Tami: Nadu Act 2 of 1982 shall be omitted.

16. After section 46 of Tamil Nadu Az ! 2 of 1982, the foilowing section shall be

inserted, namely -

’ "46-A Transfer of consmuent colleges from the Umvers:ty —Notwithstanding

anythlng contamed in this Act or the statutes, regulations, ordinances and orders made

thereunder, ‘on and from the date of commencement of the Tamil Nadu Universities

Laws (Amendment) Act, 2007, the colleges specified in the Schedule shall cease to be
constituent colleges of the Umversnty and the control and management of those colleges

" shail stand trans( arred to the Government.”.

Tamil NagliiNadu Act
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PART-VIL.
AMENDMENTS TO THE MOTHER TERESA WOMEN’S UNIVERSITY ACT, 1984.
17. In section 1-A of the Mother Terasa Women's University Act, 1984 (hereafter in A";iggg:‘e';‘_:f
this Part referred to as the 1984 Act), clause (a) shall be omitted. -
1 18. In section 2 of the 1984 Act, in clause (ad), the expression “and includes a Amengment of .
3 constituent college” shall be omitted. section 2.
19. Section 38-B of the 1984 Act shall be omitted. Omission  of
section 38-B.
20. In section 38-C of the 1984 Act, sub-sections (1) and (1-A) shall be omitted. ~ Amendment of
: section 38-C.
- 21. After section 38-E of the 1984 Act, the followmg section shall be inserted, '"sem?“ of new
namely:-— section 38-F.
“3p.F. Transfer of constituent colleges from the University. —Notwithstanding
; anything contained in this Act or the statutes, regulations, ordinances and orders made
] thereunder, on and from the date of commencement of the Tamil Nadu Universities
Laws (Amendment) Act, 2007, the colleges specified in clause (ae) of section 2 shall
cease to be constituent colleges of the University and the control and management of
those colleges shall stand transferred to the Government.”.
PART-VIL. : »
AMENDMENTS TO THE ALAGAPPA UNIVERSITY ACT, 1985.
TamllNaduM ) , siit of
22. In section 1-A of the Alagappa University Act, 1985 (hereafler in this Part referred  Amendeiertéf.
to as the 1985 Act), clause (a) shall be omitted. section A,
23. In section 2 of the 1985 Act, in clause (ad), the expression “and includes a Amendment of
constituent college” shall be omiited. section 2.
24. Section 52-B of the 1985 Act shall be omitted. Omission  of
section 52-B.
25. In section 52-C of the 1985 Act, sub-sections (1) and (1-A) shall be omitted. Armendment of
) ) ’ S . Section 52-C,
26. After section 52-E of the 1985 Act the following sectron shau be mserted Insertion of rew
namely:— . section 52-F..-
3 “52-F. Transfer of constituent colleges from the University.—Notwithstanding
anything contained in this Act or the siatutes, regulations, ordinances and orders made
F thereunder, on and from the date of commencement of the Tamil Nadu Universities
Laws (Amendmen*) Act, 2007, the colleges specified in Schedufe It shall cease to be
4 constituent colleges of the University and the control and managemeut of those colleges
4 shall stand transferred to the Government.”. :
PART-Viit.
| AMENDMENTS TO THE MANONMANIAM SUNDARANAR UNIVERSITY ACT, 1990,
j uf;g%m 27. In section 1 of the Manonmaniam Sundaranar University Act, 1990 (hereafter in  Amendment of
, . this Part referred to as the 1990 Act), in sub—sechon 3} the expression ‘constituent  section 1.
colleges” shall be omitted.
28. In section 2 of the 1990 Act, in clause (d), the expression “and includes a  Amendment of
constituent college® shall be omitted. section 2, -

29. Chapter IX-A of the 1990 Act shall be omitted.

30. After section 46 of the 1990 Act, the following section shall be inserted, namefy:—

“48-A. Transfer of constituent college from the University.—Notwithstanding

Omission  of
~ Chapter 1X-A.

fnsertion of new
section 46-A. -

anything: contained in this Act or the statutes, regulations, ordinances and orders made - -

thereunder, on and from the date of commencement of the Tamil Nadu Universities
Laws (Amendment) Act, 2007, the college specified in clause (dd) of section 2 shall
cease to be constituent college of the University and the control and management of that
cellege shall stand transferred to the Government.”.
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. PART-IX.
AMENDMENTS TO THE PERIYAR UNIVERSITY ACT, 1997.
Amendment of 31. In section 1 of the Perlyar University Act, 1997 (hereafter in this Part referred 1o TamilNag
section 1. as the 1997 Act), in sub-section (3), the expression “constituent colleges” shall be 45 of v
' . omitted.
Amenqment of ' 32. In section 2 of the 1997 Act, in clause (d), the expression "and includes conslituent
section 2. colleges” shall be omitted.
Omission ~ of 33. Chapter IX-A of the 1997 Act shall be omitted.
Chapter IX-A. _
Insertion of new 34. After section 47 of the 1997 Act, the following section shall be inserted, namely:—
section 47-A.

“47-A. Transfer of constituent colleges from the University.—Notwithstanding
anything contained in this Act or the statutes, regulations, ordinances and orders made
thereunder, on and from the date of commencement of the Tamil Nadu Universities
Laws (Amendment) Act, 2007, the colleges specified in the Schedule shall cease to be
constituent colleges of the University and the control and management of those colleges
shall stand transferred to the Government.”.

PART-X.

. ; AMENDMENTS TO THE THIRUVALLUVAR UNIVERSITY ACT, 2002.
-~ Amendment of 35. In section 1 of the Thiruvalluvar University Act, 2002 (hereafter in this Part referred  TamilNa ‘
..-section 1.  to as the 2002 Act), in sub-section (3), the expression “constituent” shall be omitted. 320l
'A‘mend.ment of 36. In section 4 of the 2002 Act, in clause (9), in sub-clause (a), the expression
section 4. “or in a constituent college” shall be omitted.
. Amendmentof . 37. In section 20 of the 2002 Act, in sub-section (1), in clause (g), for the expression

secion 20..  “constituent colleges”, the expression “Government Colleges” shall be substituted.

. Amendmént of 38. In section 24 of the 2002 Act, in item- (a), in sub-item (35), the expression
..section'24.  “constituent colleges” shali be omitted.

- Amendment of 39. In section 37 of the 2002 Act, in sub-section (3) the expression “or of a constituent
section 37.  college™ shall be omitted. : SRR

Amendment of ‘40, In section 38 of the 2002 Act the expression "a consIIIuonI colloge or” shall bo
section 38, omitted.

Omission  of 41, Sections 56 and 57 of the 2002 Act shall be omitted.
sections - 56 : : : . . .

"and 57.
Insertion of new  ~ 42." After section 60 of the 2002 Act, the following section shall be inserted, namely:—
section 60-A. . . ) , . . .

: “60-A. Transfer of constituent colleges from the University.—Notwithstanding
anything contained in this Act or the statutes, regulations, ordinances and orders made
thereunder, on and from the date of commencement of the Tamil Nadu Universities
Laws (Amendment) Act,:.2007, the colleges and institutions specified in the Schedule
shall cease to be constituent colleges of the University and the control and management
of those colleges and institdtions shall stand transferred to the.Government.”.

Amendment of 43. In the Schedule to the 2002 Act, for the expression “See sections 2(e), () and 56",
~Schedule.  the expression "See sections 2(e) and 2 (1) shall be substituted.

(By order of the Governor)

.- . S.DHEENADHAYALAN,
S Secretary to Government-in-charge,
S . Ce e e _La_erepartment.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF STATIONERY AND PRINT'NG (,HENNAI
- ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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